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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI

Orialnal Application No. 1276/2024

IN THE MATTER OF: -

Sudarshan Singh & Ors. ... Applicant
VerSUS

State of Punjab & Ors. ; ... Respondent(s)

: SHO_RT AFFIDAVIT ON BEHALF OF RESPONDENT NO.9

i.e., M/s VIJAY L AKSHMI GRAM UDYOG AND

- RESPONDENT NO.10/PROPRIETOR.

I, Yashpal Bajwa son-of Gyan Chand, Proprietor, VM/s Vijay
Lakshmi Gram Panchayat, Village Akalgarh Tajpur, Tehsil and

District Pathankot, being well conversant with the fact of the

No. 9 and Respond'eﬁt;No.,.lo in the above-

matter and am fully;”'c‘onvéi'sént with the facts and
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5.

circumstances of the case and am duly competent to flle
. the present Short Affidavit,

That the answering respondentr Is In récelpt of the notlce

issued by this Hon'ble Tribunal Issued vide order dated

08.11.2024. The answering respondent Is fllln‘g the

present short affidavit due to paucity of time.
That at the outset the answering respondents would like

to humbly su‘bmit,that, the aIIegatIons levelled by the
applicant are entlreiy false and baseless. The answering
respondent has never indulged in ]llegal mining and
source their material from legal éources.

That the answering respondents have been running a
stone crusher for a long time. The answering respondents
were the highest bidder in the auction held 01.04.1997

*‘___ r the Quarry of Kalgarh (Tajpur), Pathankot. Thereafter
o

04.04.1997, the Mining Ofﬁcer, Pathankbt vide Letter
bearing Memo No. 611 to 625 dated 04.04.1997 issued
provisional 'acceptance of bids.

A true copy of the letter bearing Mémb Nb. 611 to 62=
dated 04.04.1997 is annexedgherewith as Annexure A-
1. k

That the answering respondents have always had the

requisite perrnissions for running their crusher.



3 465

permissions wrote an appllcatlon to the Reglonal_
Environmental Engineer Batala for expanslon of PoHutIon ‘
Angle.

6. That the Punjab Pollution Control Board (hereinafter

“PCCB”) vide Letter dated 14.07.2003 bearing

No.ZQJ/BTL/NOC/2003/5 issued a “No Objection

F:ertiﬁcate" for additional w‘ashing plant in the existing

ztone crusher unit. Thereafter. the PCCB vide Letter

dated NIL issued a clearance certnFcate for release of

additional power load of 57.856 KW to the answering

respondent. . v

A true copbv of Letter dated 14.07.2003 is annexed

herewith as Annexure A-2.

That the following documents 'will 'show that the

9 \eIlswering respondents have been sourcing materials
¢ \raryare Z )

: ‘alwa_ys submitted with the mining department.

a. That the answering respondents purchased 10.000
Tons of Grauel from one Mr. Manish Khullar, SCF-
210, Sector 24-D, Chandigarh for a sum of Rs.435/-
aaainst which FORM-T (Welahment Slip) bearma Slip

No. 126 dated 10.07.2013 has been executed.



A true copy of receipt/slip no. 126 dated 10.07.2013

is annexed herewith as Annexure A-3.

That the answering respondents purchased 8. '}00
Tons of Gravel from one Mmr. Manish Khullar, SCF-
210, Sector 24-p, Chandigarh for a sum of Rs.377/-
against which FORM-T (Weighment Slip) bearing Slip
- No. 127 dated 10.07.2013 has been executed.

A true coby of receipt/slip no. 127 dated 10 07 2013

is annexed herewith as Annexure A-4.

That the answering respondents purchased 10.600
Tons of Gravel from one Mr. Manish Khullar, SCF-
210, Sector 24-D, Chandigarh for a sum of Rs.460/- -
against which FORM-T (Weighment Slip) bearing Slip
No. 232 dated 06.08.2013»has> been executed.

rue copy of receipt/slip no. 232 dated 06.08.2013

nnexed herewith as Annexure A-5.

purchased 700 CFT of Riverbed Material from one

M/s Narula Buildwell Pvt Ltd., RSD, Shahpur Kandi,

PunJab for a sum of Rs 5145/— v:de Loadmg Sllp-i“‘ ,

bearing Sr. No.: CSR 2380 agalnst whrch Form ‘T’

(K3 Weighment Sllp) bearlnq No./Slip ID: K31-

13224 has been executed
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A true copy of recelpt/slip 1D no. K3T-13224 date¢
LR e L t(s)

07.12.2024 Is annexed herewith as Annexure A-6.

e.' That on 07.12.2024, the answering respondents ey
purchased 700 CFT of Riverbed Material from one Iv:ﬁ.
M/s Narula Buildwell Pvt. Ltd., RSD, Shahpur Kandi, ﬂ‘}i
punjab for a sum of Rs.5145/- vide Loading Slip ,htj
bearing Sr. No.: CSR 2379 against which Form AT :;
(K3 Weighment Slip) bearind .“NO"./S‘"D ID: K3T- vll?
13317 has been executed. | |

i

A true copy of receipt/slip 1D no. K3T-13317 dated r

07.12.2024 is annexed herewith as Annexure A-7.

f. That on 07.12.2024, the answering respondents

purchased 700 CFT of Riverbed Material from one

M/s Narula Build well Pvt. Ltd'., RSD, Shahpur Kandi,

punjab for a sum of Rs.5145/- vide Loading Slip

bearing Sr. No.: CSR 2343 against which Form *T’

iK3 Weiahment Slip) bearing No./Slip 1D: K3T-

13222 has been executed.

A true coov of recemt/sho 1D no. K3T-13222 dated

07.12. 2024 |s annexed herewnth as Annexure A—8

ondent would l|ke to appnse thIS

8. The answerlng resp

qu151te perm\ssmns

Hon'ble Court that they have all there
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till date and are not in violation of any environmentas or

mining laws.

. That the other allegations levelled by the applicant that

they are using machines to illegally extract minor

minerals from the river are entirely false and incorrect,
~e answering resobondent is not carrying out any mining
in and around his unit.
10. The answéring respondenf’«humbly prays that they may
. be allowed to reseﬁe th>ei-r detailed reply if so required.
11. That the contents of the foregoing affidavit are true and

Lorrect to my knowledge, no part of it is false and nothing

7l
DEPONENT

I, Yashpal Bajwa son of Gyan Chand, Proprietor, M/s Vijay

material has been concealed therefrom.

Lakshmi Gram Panchayat, V_illage Akalgarh Tajpur, Tehsil and
Diﬁtrict Pathankot, the deponent above-named do héreby verify
and declare that the facts stated in the above affidavit from
no. 1 to 10 are true to my knowledge and belief.

para

kot on thjs 17th of February 2025.
verfled e.a gg-mgiqthatabove af; 1dav¥ wa; decldr X
. Il 3 \Dq * ﬂ'/

AtPathanko!b sfi./Smt...
w o Is persqnall W 10 i v
Sh/Smt o] » MM

who is personalh kn{wl t6 me, ‘ead &e plamed
to me deponent. p

EN. No. PH/1454/2018 Gath &
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ANNEXURE A-1

Tha Mining Ou.lt'er,
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%%+ PUNJAB POLLUTY

8 'ULX\PT
\ :

CONTROY, goarp ANNEXURE A-2
SCF 16-17, Shaheeq Udham Singh Naggr
ERRSNLS Mnl‘ket, Zomal omee, Jnlan?lhar
No? e Date : 6
A 74sh Y,
M/s Vijay Luxmi Gram Udyog, e AT ™
Vill. Akalgarh (Yejour), Tehsil Pahanio, ( ~Fre] ag; tadn “
Distt. Gupdaspur., ; ‘/ﬁl
Name of the Prop, ) ..' 4B ’
Scale of the industry ) ;:','m};;"‘h Pul Q\
= NOC fees

P RSSO0/ vide R.No.20/1801 duted ﬂx /
: 21.4.2003 é '&
2
N;N“

"No Objecﬁqn Certificate" for €Xpansion from Pollution Angle,
NozmmTwocmoosf .

Dated_j4~3~-2¢03
. . ™, !
Reference your: application oq the above: cited subject to the Regional
Environmental Engineer, Batala_
‘ The Punjab Pollution Control Board, has "No Objection” £
washing pizat in the existing stone crusher subject to th

, for additional of
e following conditions:- =
L The NOC i
electric

. However, the
earance certificate from the Board to the cffeet that i has
uate. pollution control equipments for the purposes of relcase
of electric connection by PSEB. and drawing the last installment of loan from financial
Institutions, ' : :

The N.O.C. is valid for period of one year from the date of its issue or till the
commissioning of the industry whichever is earlier,

[V
.

The industry shall appty for consents of the Board as r
Water (Preveption &

equired under the provisions of the
Control of Pollution) Act, 1974
- _ ofPollution) Act, 198

and the Air (Prevention & Control
1 two months before the commissioning of the industry.
» The i;xdusuy shall provide adequate arrangements for fighting the accidental
ieakagesldischarge of any air pollutant/gas/liquids from the vessels, mechanical
¢quipments ete. which are likely to cause environmental pollution

Ihe mdusﬁy shall comply with any other c'ondition_s laid down or dircction;z issued by the
Board under the provisions of the Water (Prevention & Controllof Poll_uuuu) Act, 1974
and the Air (Prevention & Control of Pollution) Act, 1981 from time 10 time.

Nothing in this N.G.C. shall be deemed to preclude the institution of any legal action now
telieve  the applicant from any respansibilitics or penalties o \\'lu?h the applicant is
May be subjected under the provisions of the Water/Air Acts respectively

The Project has been approved by the Board from pollution angle and e mdasay sl
obtaip the approval of site from other coneerned departments, it need e,

/
The j ! dispose off the treated domestic clfluent on L fin iigation
Durpo::sl;?m s}::]\:i;lr/in : water body and shall not allow it 10 stagnae anywihere wside or
Outside of its premises.

- That the production capacity of the stone crusher will remain un-change as per
T | ,

e

-t \
existing




Vllx v' . 1 y

Vi, S Vijuy Lugini Gram Udyos,
AKalgarh (T ajpury, Tensil Pathankol,
Distt, Curdaspur.
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That the quantity of the raw material will remaiy, un-chang

10.
i washing water will be re-circulate/re-y«e ‘ V4
0. That the WastAR | Muw‘g I us&gyfﬂ}f.ﬂ M«'I‘ k&(fn 1
All the under ground water retaining struétures ‘

shall be lined winh

12 a5 to nvoid seepage and contamination of sub-soil/water.

1 an impervious layer 50

. 1l submit the performance st

. The industry shall su study of the treatment facilitie/ai i

13 _ontrol devices within & period of three months afier the commissioning of the mﬂ
plantair pollution control devices. ! )

2’
The industry shall install air pollution control devices sj i i
14, reject 50 8510 contain all the suspended particulats multaneously alongwith main

matte; ‘L "
the permissible _limits prescribed by the Board. atter and gaseous emissions within

15. (M'“'Crdsmk height for D.G.set shall be provided as per the following norms fixed by the
Board.
£

T .
Ht. of stack (in mts) = Ht. of the Building+0.2 KVA"

in which D.G. set has been installed.
Where KVA is the rating of the D.G.set.

16.  The industry shall not consume any fue) for burning purposes without the prior viriiten

permission of the Board.
17. Al m:endmentslrevisi9ns made by the Board in the effluent and/or emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.
i8.

The industry will cover the classifier/screens & ends of the conveyor belts and provide

water sprayers system on conveyor belts, storage piles, open crushing operations, transfer
points and other vulnerable points.

1, - The industry shall install the crushing plant at the rear end of the plot and no expansion’
alternation shall be carried without the prior permission of the Board.
20.  The industry shall ensure that there will not be significant visible dust emissions beyond
its property line. .
‘ £
2" __The contribution in suspended particulate matter in ambient air measured between 3m

u‘;nd 10m <rom any process equipments of a stone crushing unit shall not excewd
600uz/Nm3.

.

22..  The industry shall provide green belt of 10m width of different types of broad leaves

trees all around its crushing units and shall not remove any plantation without e prics
permission of the Board.

The industry shall install & commission the dust suppression devices as proposed
aloszwith the main project, so as to contain the suspended particulate matter within the
Permissible limits,

LONE | industry shall construct metalled roads inside the premises and wind breaking walls
alonig the periphery of the plant simultancously alongwith the main plant.

[
[

The industry shall comply with the siting guidelines and shall take the following additional
measures to suppress the dust as prescyibed in the code of practice notificd vide Govt. of
Punjab Depanl:,l:cm of Science Technology & Eavironment, Chandigach notfication

dated 17.3.98 ;-

i) Ail the dust emitting points like jaw/roller crusher, screens/classifiers should be

d/covered. ) -
if) ;g:r?:;z):ﬁl;:sszhould be of proper quality material instead of used tyres.
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1)
iv)
v)
vi)
vii)
viii)

iX)
X)
xi)

xii)
xiii)

~_.. KiV)

XV)

xvi)

10

MJs Vijay Luxmi Gram Udyog,
Vill. Akalgarh (Tajpur), Tehsil Pathankot,
Distt. Gurdaspur-

The ends of conveyor belts sh . .
i e spcy il b:)uld bc covered with telescopic chute.

. carried out at all dust emitting points and transfer
point.
Water spray should be done on the bound :

: as
Regular cleaning of approach roads shoul:lybe cap:;er:g::rement.
All the approach roads and ramps should be mettaled.
A gr::n belt co:s:stmg of three Tows of trees (out of which onc row of all broad
leaved trees and twWo rows of medium leaved dense trecs) should be provided
along the periphery.
Annual hc.althy suivey the workers should be conducted.
Thc opening of the housing for the movement of mechanical drives conveyor
pelts ctc should be properly sealed with flexible rubber flaps.
The process waste i.c file material should not be dumped along the road side and
should be used for filling up of low lying areas.
The water spray system should be interlocked with main crushing operations.
ghc riltonc crushers should ccnform to the emission standards laid down by the
oard.

Only one approach road from N.H/schedule road will be provided to the cluster.
The approach road leading to the cluster of five or more stone crusher shall not
pass through any village.
Stone crusher will be located in the minimum area of 0.4 hectare which should be
owncd by the stone crushing unit as per land registry along with the NOC

. application.

24.  The pollution control devices shall be interlocked with the manufacturing process of the

industry.
_— -
Asstt. Environmental Engincer
Zonal Office, Jalandhar
Endst No:_ & 7> Date: | 1= 7-=3

A copy of the above is forwarded to the Environmental Engineer, Regional

Office ,Batala for information and nccessary action

(X

N/

J— s d7""-ﬁ,~§:

Asstt. Environmental Engince
Zonal Office, Jalaudhar

i
40



ESLIP MANAGEMENT SYSTEM

Slip No: 126

1. Permit Number and Date of Contract or Lease

2. Date of Expiry of the Permit and Contact of Lease
3. Name of the Quarry or Mine:

4. Name and Address of Contractor

5. Truck/Tractor No.

6. Description & Wt. of Material Dispatch (In Tons)

- Amount (In Rupees)

7
8. Time of Departure of Truck or TractorFrom Mine:

Mining Offn;:er
PATHANKOT

5 ¥

. 473

ANNEXURE A-3

——————— S o = g e e e e e -

http://esli ppathankot.convReports/F rm_PrintSli pPathankot.aspx?id...

FORM-T
Weightment Slip

Date: 10-07-2¢ 13
01-07-2011

30-06-2014

TAJPUR (PATHANKOT)
MANISH KHULLAR §

PB 06 L 2259

GRAVEL & 10.000 Tons
Rs. 435.00

11:51:47

Signature of Contractor

UE COPY//
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ANNEXURE A-4

ESLIP M. AGENT> Sy e =
) 1-\\\UEMLNT SYSTEM http://eslippathankot.com/Reports/Frm_PrintSlipPathankot.aspx’
FORM-T

P Weightment slip Date: 10-07-20132
¢ X
: ::t:ﬂi! Number ang Date of Contract or Lease 01-07-2011
3- y O Expiry of the Permit and Contact of Lease 30-06-2014

- Name of the .
e e Quarry or mine: TAJPUR (PATHANKOT)

J nd Address of Contractor MANISH KHULLAR ,
S, Trur:k!Tractor No. PB 06 L 2260
6. i i

Descri'pmn & Wt of Materia) Dispatch (In Tons) GRAVEL & 8.700 Tons

7. Amount (in Rupees) Rs. 377.00
8. Time of Departure of Truck or TractorFrom Mine: 12:45:43

Mining Officer

e Al Signature of Contractor

'RUE COPY//



cMENT SYSTEM

Slip No: 232

- Permit Number and Date of Contract or Leaso

- Date of Expiry of the Permit and Contact of Loaso
. Name of the Quarry or Mine;

. Name and Address of Contractor

§. Truck/Tractor No,

. Description & Wt. of Material Dispatch (In Yons)
- Amount (In Rupees)

3
1
2
K
4

@ N D

- Time of Departure of Yruck or TractorFrom Mine

Mining Otficer
PATHANKOT

13

http:/leslippathankot.conviRepo

FORM-T
Walghtmant Stip

010722011
10062014

TAIPUR (PATHANKOT)
MANISH KHULLAR
MO6L 2250

GRAVEL & 10 600 Tons
e AGD 00O

1501

/TRUE COPY//

ANNEXURE A-5

rls/Frm printSlipPs

Date:

Signature

athankot.as

“{,.0"'201 3

of Cantractor

pqud—".
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Management

# Home (https//minesandgeclogy.punjab.gov.in/k3/index.php) >
(hrps//minesandgeology.punjab.gov.in/k3/index php?c=k3-orderstCid=g)

Order Detail :

Form T
G Weighment Slip

NcJSlipiC:  GT-13224

Orcer Date:  07-12-2024 12:54 PM
Material:  Ordinary Sand/Gravel(Bajri)

Name cf crainage
system/Canal:

Shahpuriandl Dam

Reduce Distance (RD) 4000
number of drain/canal
Frem:

Reduze Distance (RD) 4300
number of drair/canal
To:

Entity/Aplicant Address:
Name of the Ccnsignee: MS VIJAY LAXOMI GRAM UDYOG VILLAGE KALGARH (TAJPUR)
Stone Crusher

Category of Consignee:

Mobile Numter of 9697360005
consignee:

GST No. of the
consignee (if applicable):

Destination Location of ~ KALGARH (TAJPUR), PATHANKOT, Pathankot
the Material:

mw,wmnmmmmvm

14

LoginAs; v

84

RUE COPY//

ANNEXURE A-6

Vehicle no.:
Vehicle awner name:
Driver Name:

Driver Mabile Number:

Load carrying capacity
of vehicle as per RC(in

kg):

Unladen weight of
vehicle as per RC(MT):

weight of Loaded Truck
on weighbridge(MT):

Weight of material (MT):

Amount of material:
GST on materiz:

Validity of weighment
slip(Date/Time):

PBOSBEISIY

VIJAY

PARSHAN

98767266128

23(MT)
700(CFT)

3948

197.4

07-12-2024 03:14 PM

2024 © Mineral Sale Management & Monitoring System.



3 Permit Account for Mineral Sale Management and Monitoring

N findex.?hp-)-—-

4
Management

# Home (https://minesandgeology. punjab.gov.in/k3/index.php) >
(https//minesandgeology. punjab.gov.in/k3/index.php?c=k3-orders&Cid=9)

Order Detail :

No./SlipiD:

Order Date:

Material:

Name of drainage
system/Canal:

Reduce Distance (RD)
rnumber of drain/canal
From:

Reduce Distance (RD)
number of drain/canal
To:

Entity/Aplicant Address:

Name of the Consignee:

Category of Consignee:

Mobile Number of
consignee:

GST No. of the
consignee (if applicable):

Destination Location of
the Material:

Form T
K3 Weighment Stip
K37-13317

07-12-2024 09:15 PM
Ordinary Sand/Gravel(Bajri)

Shahpurkandi Dam

Executive Engineer, Shed No.18 Near Pesco Line Shahpurkand! Township
MS VIJAY LAXMI GRAM UDYOG VILLAGE KALGARH (TAJPUR)

Stone Crusher

KALGARH (TAJPUR), PATHANKOT, Pathankot

LoginAs: v

19

(Inde:
c=k3-
order

JUE COPY//

)

ANNEXURE A-7

Vehicle no.:

Vehicle owner name:
Driver Name:
Driver Maobile Number:

Load carrying capacity
of vehicle as per RC(in
kg):

Unladen weight of
vehicie as per RC(MT):

Weight of Loaded Truck
on weighbridge(MT):

Weight of material (MT):

Amount of material:

GST on material:

Validity of weighment
slip(Date/Time):

2024 © Mineral Sale Management & Monitoring s

UP85CT5870

VIJAY LAXM|

LADA

8478255767

TOX(CFT)

3948

1974

07-12-2024 11:35 PM

477



(index.php)

Management

ﬂnmcn:pslmnw
inesancgeoiogy

(hegps//mi

- Order Detail :

No./SiipiC:

Name of crairage

Reduce Distance (RD)
number of drain/canal
From:

Recuce Distance (RD)
number of drairvcanal
T

Entity/Aplicant Address:
Name of the Consignee:

mo'(m

GST No, of the
consignee (if applicablex

Destination Location of
the Material:

P<j permit Account for Mineral Sa

le Management and Monitoring

)  punjab.govina/indexphp) >
.punjab.gov. 2c=k3-orders&Cc=9)

Form T
1G Weighment Silp
ar-13222
07-12-2004 1252 PM

Ordinary Sand/GravekBajri)

Exscutive Engineer, Shed No.18 Near Pesco Line Shat .
MS VIJAY LAXMI GRAM UDYOG WIL .
Stone Crusher

16

= Vehic'e na.:
ehicie owner name:
Driver Name:

Driver Mobile Number:

Load carrying capacity
of vehicle as per RClin
g

1éd

Unladen weight of
vehicie as per RCIMTY:

Wweight of Loaded Tr ick
on welghbridgeiMT:

w."\( of material (MT:

Amount of materiak

GST on material:

Validity of weighrrent
slip(Date/Tirme):

ANNEXURE A-8

UPISCTSS70

VUAY

LADA

948285767

28(MT)
0(CFT)

M

1974

07-12-2024 0312 /M

ZOJAOMMISJIMIWI-Mcthlm

)
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